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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.ASNO. /252/93 

DATE OF DECISION 20-5..2000 

S K Valj 	
Petitioner 

Mr .(. K. ShaJi 	 Advocate for the Petitioner [s 
Versus 

Union of Ted jig & nr.S, 	 Respondent 

Mr.N.S.Shevde 	 Advocate for the Respondent [s. 

CORAM 

The Hon'ble Mr. V. AWU<RISHN 
	

V3CE cHAIRMAN 

The Hon'ble Mr. A..SAH4VI 
	

IEMBER (j) 

JUDGMENT 

if  Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lerdships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? tl 



Shri S.K.Vali, 
Retired DPO store Keeper, 
Rahmat Manzil, 
Godi Road, Dohad, 
Dist. Panchaxnahal, 

By Advocate Mr.K.K.Shah 

Versus 

Union of India, Through: 
The General Manager, 
W.Rly., H Q Office, 
Churchgate, Bombay. 

Divi. Controller of Stores, 
Dahod Work Shop, Dahod. 

By Advocate Mr.N.S.Shevde 

applicant 

Respondents 

ORAL ORDER 
In 

O.ANO.252/ 93 

Dt. 10.5.2000 

Per Honbie  Mr.V.Rmwkr1ii1iiiin Vice Ch1rmsn 

It is now stated by Mr.Shevde that the applicant 

has expired long back and even his wife is no more. In the 

circumstances, the O.A. abates and disposed of. 

77 
IA.SSanghavij 

Membe4JI 
	

Vice ChitIxmiin 



3 

F 0 i i"l ND. 	2 

R 114 ) 

IN THE CENTR ADNiNiSTPTIVF IPII3LJNAL, AHNEDABADNENCH 

r 
VE ROLlS 

RS0NEr•JT (3) 

INDEX 	SHEET 

Cortjfje-I that thc f110 i3 COnDlete in all respects 
I 

of 3.0.(j) 	
3j0nature of Deal.ISand. 


